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ACT KNo. XI or 1921,

[PasseD BY THE INDIAN LEGISLATURE.]

o (Recewed the assent of the Governor Genmeral on tﬁe 29M
‘ September, 1921.)

An Act. further to amend the Indian Works ,
of Defence Act, 1903.

ig THEREAS it is expedient further to amend the
W11 of 1903, Indian Works of Defence Act, 1903; It is
hereby enacted as follows :—

1. This Act may be called the Indian Works of ghor titte.
Defence (Amendment) Act, 1921.

V1T of 1903, 9. In section 2 of the Indian Works of Defence amevdment
Act, 1903 (hereinafter referred to as the said Act), ¢f section 2

for clauses (¢) and (d), the following clauses shall be 190s.
substituted, namely :—

“(c) the expression ¢ District’ means ome of
the Districts into which India is, for
military purposes for the time being,

- divided; it includes a Brigade area which
* does not form part of any District, and
any area which the Governor General in
Council may, by notification in the
(Gazette of India, declare to be a District

for all or any of the purposes of this Act:

(d) the expression ¢ General Officer Command-
ing the District’ means the officer for
the time bemq in command of the forces
in a District.”

3. In section 7 of the said Act— Amendment

. () in sub-clauses (i) and (iv) of clause (a), in ¢ gk
: the first proviso to sub-clause (i) of clause 190s.
, (6), and in sub clause (i) of clause (3),
. for the words ¢ General Officer Com-
manding the Division,” = the words
“ General Officer Commanding. the Dis-

trict ”” shall be substituted ; and

(0) in
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- () in the first proviso to sub-clause (¢¢f o

- - clause (¢) and in the second proviso to

sub-clause (¢) of clause (), for the words
“ General Officer Commanding the- Divi-
“sion; District or Brigade,” the words
« (general Officer Commanding the Dis- .
, trict’ shall be substituted. ' S
4. So much of the Schedule to the Amending v 1609

(Army) Act, 1909, as relates to the said Act, is hereby ‘

repealed. o , . ‘
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